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QPEN COURT

CENTRAL ADMINI5TRAT lVE TRI8UNAL

ALLAHA8AD BENCH : ALLAHABAD

ORIGINAL APPLICATION NO. 1417 Of 2002

THURSDAY THIS THE 5TH DAY Of Df:1:EMB£R, 2002

HON. MRS. Mt:ERA CHHIBBER, MEMBER-J

Duk han Prasad Singh,
s/o Late Karu Prasad Singh,
r/o 17 Strac hliY Road,
Allahabad. • ••••••• APplicant

(By Advocatli:-Shri Amit Saxlina)

Versus

1. Union of India,
through Slicratary
Dapartment of Post and
Tlilegraph Ministrj of
Post and Telegraph,
New Delhi.

2. Director of Accounts (Pdlstal )
Pat na- l.

3. Slinior Suparintendent RMS'C' Dn. Gaya.

4. Chiaf Post Master General (Pension)
Bihar Circle, Patna.-I ••• • •••••• Respondlints.

(By Advocate:- Shri R.Sharma)

.Q!!~E!!
HON. MRS. MEt::RA CHHIBBER, MEMBER -J

The grievancli of the applicant in this c aae is

that hS:";I\etired from slirviclis.731-7-2000 but till

date he has only been given the provisional pension

and hasnot been given his full pension or the other

ret iral,;_ bene fits. T he applicant has drawn my

attention to the datailad rapresentation given by

him to the department on 19-2-2001 enclosing therein

the earlier representation dated 21-9-2000 alongwith
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the exoneration memo dated 13/17-8-1998. The applicant has

stated that there is neither any departmental case pending

against him nor any criminal case pending against him. As

such there is no justification to withhold his retiral

dues. He has also drawn my attention to page 17 of the O.A

whereby the respondents have themselves written a letter to the

Senior Superintendent of Post Office as back as on 13-8-2002

requesting to submit the reply alongwith documents or information

called for by them within a week from the date of receipt of

the letter to enable the office to finalise the case of applicant

without any further d3lay. The applicant has thus submitted that

he is being denied ~ his retira~ benefits simply because the

authorities are not sending the requisite information

sought by one office from t"he other office.

2 • I have heard the applicant's counsel and

perused the pleadings as well.

3. after hav i ng seen the rep rese ntat ion given by

the ap p1 ican t I am sat isfie d that t his case can bed isp0sed

of at the admission stage itself without giving any notice

to the responcents by giving the direction to them to

dispose of the representation dated 19-2-2001 within a period

of two months from the date of rece~pt of a copy of tmis

o r der by pas sing the rea son e d and deta iled 0 rdeI un de r

intimation to the applicant and in case there is no imped~ment

in the way of applicant as per law, his retiral genefits should

be released immediately within the said period.
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With the above direction the O.A is disposed

Member-~


